
O.A.No.612 of 2005. '-- 

dated 2 8-09-2004 has been filed as Anrtexure-11 to 

the O.A. By their communication dated 28-05- 

Orders of the Tribuna' 

I  

Notes of the Registry 

Order dated 25-01-2006. 

Claim of the Applicant for an 

employment on compassionate ground having 

been turned down by the Respondent 

Departdment, the Applicant has approached this 

Tribunal in the present Original Application 

No.612 of 2005 filed under section 19 of the 

Administrative Tribunals Act, 1985. It appears, the 

Department have started reconsidering the said 

grievance of the Applicant and have sought for 

cl earance/clarifi cation from the headquarters. A 

copy of the cOmmunication to the headquarters 
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2004 (copy of which has been filed as Annexure-

13), the Applicant has already been intimated 

about the correspondence with the headquarters. 

Since the grievance of the Applicant 

is receiving reconsideration of the Respondents, 

this Original Application is hereby disposed of 

with direction to the Respondents to complete the 

reconsideration of the grievance of the Applicant 

by the end of March, 2006. The Respondents 

should intimate the result of such reconsideration 

to the Applicant before the end of March, 2006. 

With the aforesaid observation and 

direction, this Original Application stands disposed 

of; after hearing Mr. S.K.Das, learned counsel 

appearing for the Applicant and MR. 

U.B.Mohapatra, learned Senior Standing Counsel 

appearing for the Respondents. 

Send copies of this order to the 

Respondents and free copies of this order be 

handed over to Mr. S.K.Das, learned counL 
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appearing for the Applicant and Mr. 

U.B.Mohapatra, learned Senior Standing Counsel 

appearing for the Respondents. 

Free copy of this order be also sent to 

the Applicant in the address given in the O.A. 
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